
CNTPAL ADMNIS7RATIVS TRIBUNAL 

LUTT, 

No.O,A, 1443/1997 	 Date ot Order $ 09,070 2003,o  

Present I  : 1-Ion'ble M. Bp singh:  AdrrtLniStrative zther 

Hon'b].e M. N. prusty, Jicial Mlrbr 

SUITA DAS 

—VS... 

UNION OP INIDIA & OTIRS 

For the applicant 	: t. H,L. Das. Counsal 

r the respondents j Ws U sanyal. COUnSe1 

ORXR 

In purs.ance of our order dated 03.02. a)03 Affidavit has 

been filed by the responctent authorities today with copy tobc 

the other sideq  From the Affidavit it is clear that the 

deceased employee nude nond.nation in respect of his Provident 

Fund 	So far as the other pay11nts are concerned a Scession. 

Certificate has been prodixecj alongwieh the said Affidavit 

Whjh has been issued by the District Delegate-, South 24 Pgs 

4lipore on 2.8. 1995 by which Mr. H,T.as who is the father of 

the applicant in this case (brother of the deceased employee) 

'has been declared as s.Ccessor ot late NarencAra Lal Das for 

the following 5 items:.. 
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Deposit Link Insurance Schen 
Pina]. Paywant of G. P. F. 
Leave Encashment 

(Iv) Group Insurance 
(V) Gratuity 

It is 1Tntioned therein that the total aIn,unt on the aforesaid 

items is required to be paid to Sri H.X.. Das(ld, counsel for 

the applicant in this case) with accrued interest thereon. 

2. It is stated in the Affidavit filea by the responaents 
that the anunt on the CGSIs, G. P. 	D.L I. • Leave Eflcashrnt 
etch , have been sanctIoned in the nonth ot Nov,, 1994, n •  

1994,'JZi1994 and Oct, 1993 respectively and Sri }I,L,Das 
has been sent the intition in this regard vide letter 
dated 24.11. 1997 and the letter ciatecl 3,1297 by registered 
post with /D, but •' Sri Das did not. turn up to take the 
payment. 

). H.L. Das who is also the 3d. COunsel for the applicant 
in this case, subnd.t5 betore Ug :that he did not receive the 

above conimmjcatjoUg so ±ar 

We asked the 3d. COunsel for the respondents whether, she 

could prothce any proof regarding delivery 0± the aforesaio 

letters to the applicant' s counsel/sesr ot the aecett sect,, 
Ld#  Counsel for the respondents sttmits that no such record 
is available with her at this stage. However, she subnd.ts Idt 
that the department Is ready to nake payment of the aroresiQ 
tour items namely CGEIsç GPP, DLI and Leave Encashmnt to 
Iir 	.L, Bas if he is ready to take the payment as per directioh 

of the Court. 
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5. in view of the above, we hereby direct the respondent 

authorities specially respondent no.3, Shri K, Ke shavan, 

the Chief Engireer (EL) , Eastern Zone1  CISD, Nizam Palace, 

Cal.20 to come with-the cheques in respect of the above four 

items namely CGEIS, GP, Mli Leave Encashment alongwith the 

upto date interest in favour of W, H.L. Das before the 

Court on the next; date for payment. Regarding finalisation 

of faiTtly pension and DCRG of the deceased employee *9 it 

has been stated in the Affidavit that the netter has been 

sent to the Pay and Accounts Officer (220 CD, Kolkata vide 

letter dated 23. 12. 1997 and reply is still awated. We further 

direct shri K Keshvan, the Chief Engineer(EL), Eastern Zone, 

C. P. W. I),, Nizam palace to come to the Court with the details 

about finalisation of Farittly Pension and DCRG of the deceased 

employee on the next date. If the same has been settled 

according to rules, he is directed to come to the Court along.. 

with the cheques of the antunt, if any, alongwith interest 

accrued thereon so that this netter can also be decided on 

the next date. Let the flatter be listed on 22.09. 2003   for 

further orders, 

6 	Plain copy of this order be handed over, to the Id, counsel. 

for both sides. 
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